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Guleb Chand ¢+ Applicant
V/s |
Union of India 4 Qth:rs ¢  Respondents
Mr. K.,L, Thawani ¢ Counsel for the applicant
CORAM

Hon'ble Mr, Justice D,L, Mehta, (Vice-Chairman)
Hon'blz Mr, P.P,! Srivastava, Member (A)
PER Huil'BLE MR, JUSTICE DL, MEHTA, (VICE-CHALRMAN)

Mr, K.L, Thawani prays that h: may be allowed to withdraw

. |
the OA with a libzrty to file a fresh petition, Prayer is allowed, |
He shall be lib2rty to file a fresh pstition, The JA stands

dispossd of with no orlder as to costs,

(PP, bRIVAb //D‘%HI&»

Member (A) Vice~Chairman




